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the work that can be entrusted to the 
committee and the way in which the 
working of this House should be 
•streamlined, and he made the sug­
gestion that a Committee should be 
-appointed, and,the hon. Leader of 
the Opposition was gracious enough 

to  pay a compiiment to the hon. 
Member, Shri Shyamnandan Mishra, 

-and Jie was almost doing the
work that the Leader of the Oppo- 
:sitid^ should have done. For a 
anoment, I wondered whether it was 
a compliment that was being paid, 

«or it Was a characterisation.

SHRI* SHYAMNANDAN MISHRA: 
I accept it as a compliment in the 
;particular context.

SHRI RAVINDRA VARMA: In any 
«case, my hon. friend gaid, this is 

matter which the Leader of the 
House should consider. As my hon. 
friend, Shri Gopal and others have 
said, Sir, as the Speaker of the House, 
you have a very important role to
play in this, and it may be possible 
for you and the Leader of the'House 
to  decide the best manner of consi­
dering the problem, whether ~~ you 
•should call a meeting of the leaders 
^ f the opposition or set up a com­
mittee of all parties. This is a mat­
ter which you ag well aa the Leader 
•of the House should consider.
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MR. SPEAKER: This is the way
the time is lost. I am not allowing it.
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INTER-STATE MIGRANT WOK 
MEN (REGULATION OF EMPLOY­
MENT AND CONDITIONS OF SER­

VICE) BILL*

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir,
I beg to move for leave to introduce 
a Bill to regulate the employment 
of inter-State migrant workman and 
to provide for their conditions of ser­
vice and for matters connected 
therewith.

MR. SPEAKER: The question is:

'That leave be granted to intro­
duce a Bill to regulate the employ­
ment of mter-State migrant work­
men and to provide for their condi­
tions of service and for matters 
connected therewith.”

The motion was adopted.

SHRI RAVINDRA VARMA: I in­
troduce ** the Bill.
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